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aged about 51 years
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also demanding money from the petitioner.

B, That the Upposite Party mno. 5

To

.The Hon'ple Chie £ vustice
and his other cuwpanion vudges

of the aforesaid Court.

The hunble petitioner nawed above most

respectfully showeth as under;:;-

1. That by way o0f the instant Writ Petition
the petitioner secks to challenye the validity
vf the most illeyal, arpitrary, unwarrantea
and malafide action of the Upposite party wno.5,
whe 1s not allowiny the petitioner to duty and
demanding money for the same. The upposite
Party No. 5 has dcvgloped a habit of extracting
the money frowm the poor labourers and he is

NO
orders in writing to any effect whatsoever has

been issued to the petitioner and the petitioner

is starving for his no tault.

|2 That the petitioner is « permanent old

poor employee of the North Eastern Railway and -
was initiaily appointed on 2nd of vune 1955 as

Miate and since then he is perrorming his duties

to the entire satistaction of nis Superiors.

ori wmohan

Lal is a resident of sahraich and he is harassing



the petitioner for money. While the petitiovmer

waa\xunctioning undeﬁ him on‘14th april,
1984 the petitioner was placed under suspen-
sion vide oruer issued by the Opposite Party
No. 5. although the Upposite Party No. 5
was not compe tent authority to place the
petitioner under suspension, yﬁ:path a Viey

to know the charges, if any, levelled against

the petitioner and with

ondsinistiahion peblioner ™
the padduasdads cic not think it proper to :

& view to cuuperate
o
initiaté any legal battle and he kept on

waiting vmxwak ror the supsequent orders.

4o That when the petitioner «id not
receive any charye sheet etc. Or any communica-
tion for a long time he contacted the UpPpouite
Party No. 5 tor the same. The Upposite party
Bl o

No. 5 asgked the petitioner to yreez/palnm if
the petitioner was interested to yet his
sUspension revoked. wince the petitioner was

g poor employee and was naving a larye family

he was not in a position

Ly
(&)
F
-
o
|
3
v
=
2
=
O
C

dis family and consequently heving no alter-

native the gﬁtitionor'xequegt@w

= O N Ty o3 i e o
L Lne nigner

uthorities ror the

o}

au ty ana salary . '

Neledrter the earlier order
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and illegyal demand ot the Uppusite Party nNo.5

|
|
|

and a thorouyh enquiry into the matier nmay

we made @s 1t was wholly 2yainot the interest
V (I ] .

( of the departeesfiesides the interest ot

J L

| la.uurerws. & true copy of the atoresaid

representation dated 4.6.1984 is being tiled

J
|
&NIE XURS -2 f herewith @sg Annexure-2 to this pPetition.
) J

J 5. That thereafter the petitioner
! . | j pertormed his duties for 12 days and there-
_ | E
|
\

w atter he was sent to Gorakhpur for training .
al b S

4]

The petitioner came back trom the training
. v
on 17.7.1984 and gave his spare memd to the

|
, Upsosite Party No. 5. Yhe Opposite Party No.5
{ took the spare memo in his custody and asked

the petitioner to wait for the orders.

,y;l - 1.£55'3  " 6o That thereatter on next day the
petitioner met the Opposite Party No. 5
fequesting for tﬁe duty. The Opposite Party
No. 5 demended ps«2000/~ from the petitioner

( for allowing him to duty. The petitioner

thereatter met personally to the-wpgosite

Party No. 3 detailing the whole situation

ald «<sked for the duty. The Opposite PARTY

No. 3 told the petitioner that the Opposite

|

PartyNo. 5 was his imuediate boss and thererore ‘

he ‘could on ly allow the petitioner 'tOdey.
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A Lo

(1 and 2) and the Industrial Rsmk Disputes

act 1947 and its Ruleg of 1957.
13. That the petitioner cannot be ousted
fromthe employment in such an iliegal manhner

without following the proper pracedure of

4 against thepptitioner, he must be informed

of the same and must be glven opportunity

. I £ s letres T le e QAo " 1o -
A ] in terms 0f the above Rules 1968. at le:

143
3!

the petitioner must be given some order in

- R 14, That althouyh the petitioncer made several

representaqtions to the COpuosite Parties and

the highesxr authorities, vet he could not

receive anything from any ®a one ywhatsoever.

The petitioner does not know whetier an
action in the matter has been taken by any
of the authorities sotar or not.

15. That even in case the discharce of the

oetiticner is simplicitor, the saie is covered

o 23

within the definition of retrenchment and in

those circumstances the provisions or Retren-
chment as stipulated in the iIndustrict Uigputes

T OrhE ] S s 4 A
LC Tothe petitioner., “+he




|
|
|

1. ,{ | | -9 -

£ g <

| petitioner is most senior Mate and unless

LE |
] .

| his juniors are retrenched he cannot be

retrenched on any account whatscever,

| 16, That the action of the Opposite

J . _— i i -

| Party Noe. 5 innot allowing the petitioner to
taking the spare memo f£rom him

duty after

is full of malaride, arbitrary, unwarranted and

against the conduct Rules of the Rallway
servants. +he enquiry.into the matter should

be initiated against the Opposite Party No. 5

to see the veracity of the allogations hereby
&

| raised by the petitioner. The action of

" |
|
| the Opposite Party No. 5 is covered under
‘J lL/'LAbA,oUY ’urj'e h“G‘V\LV
~ . ; , . . <
| the uo:ruptlrractlces anad as sucnjhe is
|
| e il ; Mo §7
| entit led zor tThe @uweimios {976(54{1%\.
| | ~ ' e~
o |
‘ 17. That it would not be out of place
|
| ‘ ' aingh
to mention here that onesri ayodhya/son of
A \

Dhureshwar working as uvangman in Gang No.15

under the Opposite Party No. 5 is zlso'a

victim ot the atrocities uf the Op.osite Party
NO. 5. He is also not peing aliowed toduty

| by the Oppogite Party No. 5 because of iliegal
demand. Now the asiu eyodhya singh is trying

to negotiete with the Opposite Party No. 5

as @ has been told py his other colieﬁques

| that the money which he will spend in

_%&_#7,
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Ciidi)

iv)

NVyi)

vii)

ons of the

as required under the provisions

gaid Rules of 1968,

secause the petitioner is workmen under

the Industrial uisputesact 1947 anu even
in case He has been discharged from the

ervice simplicitor the provisions of

in

retrenchment as contemplated under

Industrigl wisputes act 1947 are appli-

pecause the petitioner canuot ke ousted

from service Oraillys. In any Case sone

orader must & given to the petitioner in’
writing.

pecause the action of the Opposite Party
Oe 5 in nu aliowiay the petitiovner to

hél omdey~

wuty iélcontiary to the lapuur laws but

N

~lson act ou mealafide aud victimisation
inthe eye of law.
Because the petitioner is entitlea £for
all the enefits of the employment
unless eithexr he retires frow the
service or punisheu «¢ in uuuordunée

with the law.

Because the action oOf upposite Party
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v e s e e

WRIT PETITION NO, CF 1985,

Ganga Ram ececases essece Petitioner

Versu

i n

Union of India & Qthers seee Opp. Parties.

ANNE XURE - 1

standard kromr NO. 2

otendaXd LoIm Of revoketionouf suspension

Ro (Dés)

RUIE o

(Rule 5(s) (c) of

NOoW1 B/mateys

Dt. 1.0.84.

vRIE R

Whereas an order placing ori winga Ram o/ 0
wri Rayhunath, matevany No.4d (Nawe and Design.

of the Rallway sexvant under suspension was

made by PWI/BRK on 14.4.84.
now, therefore, the undersigned (the
authority which mede ®m or deemed to have made

the order of suspension or any other authooity

to which that authority is subporainate, in
exer¢lse of the powers confirm by clause (c) of

sub Rule (5) of theRule 5 of that R3(LD&d) (Rules

1968) hereby revokes the said order of suspens=-

.b!. J1.6.84l

ion We

Signature Illegible 1/6

Neme (sohan Lal)

T and de siynation or the couwmpetent
TRUE CuPY

authority making authority:
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regularly from the poocr labourers by fright-
ening them to marxk them absent or to oust
them from the.employment. 8Sri Ganga Ram Mate

when tailed tomeet your demand on account of

.his poor family circumstanCes you placed hiiu

under suspension on infeasible grounds on
14.4.1984 and uid not serve any charee sheet
for a long time anu put him to trouble Dby not
even payiny him a single penny during the
period. When {hé request for suspension
allowence <nd the charyesheet made to you
could nof vield anything,my succourness
coient appreached to esgsistant Engineer,
Bahreich on 25.5.84 and told him the tale

of woe. un his instructions the said

suspension order was revokKed Hn 1.60.84.

- Th@ reafter my aforesaid client was sent to

worakhpur by the Railway administrdation to
provide him sone spégial training. He
returned from uoraxhpurjcn 177.84. and met
you to resu me his duties. You again
demended kse 2000/~ fromhj.,:n and threatened

that my said client would not pe allowed
to resuwe his auties unless he meet the

.

oresaid client, who

N

F

demand. But since iy a
isat theverge of ret irement, could not

arrange your demand, he is facing the trouple

L
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admnissible to them by virtue of prevadlent

) ' ‘ lawe

ﬁ. It ise the refore, requested to kindly loux

into the matter immediately and allow wy
- aforesaid clients fuirQSumB_dutieS in' the
samé continuity witlg all cuhscquentigi
| pene fits (salary allowance etc.) without
' making any demend as aforesaid, which is
4 : | not oniy illegal but isadso « misconduct
on your part or if §nything otherwise kind-
| ly intimcate the same to the uhdersigned
within 30 days trom thedate of receipt
of this notice failing which it will be
‘ sresuned that you are Gelikerately not
| allowing wy clients fo resume duty because
of your illegal demand and in such circuws-
tances wy clients will e at liberty to
knock the doors of the court intitating
appropriste civil und crimih@l proceedings
} ayainst you totally at your cogt anc

A ' M ' responsilbilitye.

I hope thaet you wiil lunmediately

s .
Y el respond to it : L .
lbvf}q;é> ‘ oF ‘ o Yours faithfully,
- 54/~ U.Pe. drivastava
wvecember 9,1984. advocate.
| copy forwardedtor information and necessaly
> 1 action to:-
ej‘ ‘ _
‘ 1. The wene ral manayge L, M R ly. ¢y S0OXd i:hpur .

| 2. iepour Entorcement Officer (central),
| sovernuent of Inaiatmkks ministry of
Labour, a.P.een Road,LucRhowe. :

managyer, NBE Rly.,ashok

¥ N ; 3., wivisiocnal Rallway
(,”\'\ &- ] : A~ marg, Hazratgan]. Lucknow.
DAL 1183 ! N2 oand et \ " ; i
Him.j. ISBIONER sivisionel“ngineer (B&) , 1B Rly..

5
Date. o
l Y« ==

ow Bench gohok i arg., Hazwratgani, Luc Kt OW «
5. casstil. Engineer, & Rly., Bahraich.
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3 SITTING & LUCKNIOW

i DE TTTION WU . UF 1985

Saxes sEEe P Petitioner
Versus
ion of India & Others .... Upp. Parties.

ﬁi‘.ﬂijlh\l’ltﬂ

I, vanga Ram, aged about 51 years, son

sri Raghunath working as wmate, vang nNo0.4,

rth Eastern Railway, Bisheshwar wvanj, ‘
. "

and st ate

ahraich, @o herepy solemnly aziirmgfas under,-

That the deponent is the petitioner
the acove noted Writ Petition ana as such

is fully conversant with the facts of the

3 SC o

>ontents. of paras 1 to 18 of

=
a3
¥
ct
e
o
b

the accompanying Writ Petition are true tomy

owledge, except the leyal averments which

Kn
ale belied to be true on the basis of légal
advice.
' . . . 14
3. That the annexures to the accoumpanying
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, -

CIRCUIT BENCH, LUCKNOW. ‘
Sl v e

Civil Misc, application No. of 1990(L)
- In Re:

Registration (T.A.) No. 1694 of 1987(T)

(Writ Petition No. 208 of 1985)

Ganga Ram ese Petitioner
versus

Union of India and others ... Opp.Parties/

Respondents,

APPLICATION FOR DISMISSAL OF THE WRIT PETITION u
AS INFRUCTUOUS,

. PRAYER

That for the facts and reasons stated
in the accompanying supplimentary application, It
g,f is most respectfully prayed that the instent case

ot s (Writ Petition) may be dismissed as infructuous.

Lucknow ¢

Dated 3 ¢l-0$ -9

4 o Ao ‘\ Y /’\
%4 S v %(W‘Q;

(ANIL SRIVASTAVA)
Counsel for the respondents.,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

CIRCUIT BENCH, LUCKNOW,
AP NG Bl A e L
Registration (T.A.) No,1694 of 1987(T)

(yrit Petition No, 208 of 1985)

BETWEEN

Ganga Ram ey Petitioner.
versus
- |
Union of India and others ... Opp. Parties/
Respondents,

SUPPLIMENTARY APPLICATION

Ip R‘*— o e e

working as [l££;%*~E;L“%h>muaV~ in the office
of ‘4%1?%*f-ﬁzw\3\%aquv North Eastern Railway,
{8 A Wvor els ~ do hereby solemnly

affirm and state as under s~

1, That the official abovenamed is working under the
respondents and is fully conversant with the facts

and circumstances of the Applicant's case and has

been authorised by the respondents to file this

application on their behalf :-

24 That the sole petitioner in the instent case already

died on 26,12,87,

00‘00.2

v

wgias afaeay
ylaict-aguse




3.

4,

That afte

vide this

%

@_’-(—

r having been spared by P,W.I, (Bahraich)

order dated 3,10,

SR

84, the petitioner did

not joined& his duties rather he remained absent

f.rom 3.10

«84 till 26,.,12,87,

That in view of the aforesaid facts the Writ Petition

have become infructuous and therefore is liable to

be dismis

sed,

S

weras afaasa

VERIFICATIoQy THOC-ER-3gUE

I, the official abovenamed do hereby verify

that the contents of para 1 of this application is

toue to my personal knowledge and those of paras 2

to 4 of this application is believed by me to be true

on the basis of records and legal advice,

Lucknow:

Dated s 2

S D

<::FE:%- ff;i&:il—*
wglas afagear
i etet-sguee
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IN THE HICH COURT-OF-JUDICATURE AT ALLAHABAR,

Lucknow Bench,Lucknows

/Writ Petition No. 20O% of 1985

\‘M . .
|
|
|

Versus.
i .
Union of India and pothers.... Opp.Parties.

COUNTER AFFIDAVIT,ON BEHALF OF THE

‘ OPPOSITE PARTIES.

dkkkkk

I, Sohan lal, aged about 40 years Son of

Late Thakur Pd. Resident of Railway Colony Bahraich

do

3.

‘hereby solemnly affirm and state as under :-

\ ’

That the deponent is working as Pemmanent

way Inspector N.E.Rly Bahraich and is

4
opposit@ party 4 and 5 and is well conversan

with the facts of the Case.

Thet the deponent has read the contents of
of the Writ Petition and has understood

the same.

That the avermenés made in pare 1 of the
Writ Petition are denied. It is submittéd

that the petitioner has been transferred

from Bisheshwarganj under P.W.1/Bahraich to .




-2

Tikunia under P.W.1/Spl/Tikunia under the

administraetive control of Assistant Engineer
N.E.Railway/Bahraich vide Office order No .E/
283 /IV/BRK dated 23.7.84. A photo Statg Copy
of the order dated 23.7.84 is annexed with
this counter affidavit ané is marked as
Annexure A/1 Statements contrery to it are

denied,

4, That the contents of para 2 of the Writ
petition are denied. It is i}ateé that petition
-er was appointed on 2.6.§§~as Gangman in
scale) 250-250) under P.W.1/Bzhraich and there

after he was promoted to the post of Mate

5. (225-308) on 23.3.82.

>, Tt is further stated that the services of |
the petitioner has never ?een satisfactory and upto
the mark. He was charge-sheeted on 10.9.79 for his
negligence and careless working due to missing of
6 numbers . Hook Bolts, 37 Nos. keys and 3 Cotters
at Bridge No.18 at KM 19/10-11 and after going |

through the defence statement of the petitioner his

i : / |
| X S - increment was with held for two years vide AEN/BRK
\ .,; ) *C\-‘;
Y { £ / y T ; . v
L wy ‘ééy“s}m' NIP's No.E/74/1/BRK dt. 17.10.79. Again 1in the year
5 . Do ‘
N Tl P 1981 Railway. Had to suffer a loss of materials

on account of his negligence for which a sum of
Rse53/- was recovered from his qalary vide ARN/BRK
'ﬁIP NO.E/74/1 dated 30.5. 1981. The true poplps of

the aforesaid orders dated §$ZJO 79 and 30. 5 .81
|

are annexed to this counter affidavit and are

[ .
marked as Annegure A-2 and A-3.
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'That of the contents of para 3 of’the Writ

petltion it is admitted that the petitioner

3was put under suspension on 14th April/1984.

The rest of the allegations made in this para

'are denied.

| That the contents of para 4 of the Writ Patition
iare false, baseless and without any substance

‘and hence denipd. It is stated that a charge-

| , W
' sheet was issed to the petitioner vide letter

' No.E/Ganga Rem dated 16.5.84 for lifting of

the Rly. track and leaving in unsafe condition

without proper packing but the same could not

. v wuﬁé/
be served on the petitioner as he was me¥
//

' available on duty,g&b%& at his residence .

.

/
J“' ¥

‘ \
' That o# the contents of para 5 of the Writ

Petition, it is omittec that guspension order

dated 14.4.84 was revoked on 13.6.84 . It is -\wdwb

stated FRCEHEXEEXCCISROEL * that the Charge-
sheet dated 16.5.84 could not be served on

the petitioner as he was not available at

his head quarter . Statement contrary to it

are denied,

That of the contents of another praa 4 of the
Writ petition the allegations of demand of
money and giving thr@at of dire conéiaquences

etc by opposite party no.5 a fals? mlsch1 y

,‘/7?“‘1 bd‘uf"—wmm “’“}M 006 19 : [7 7Y V.

vious and concocied. sent é& him to Hon'ble

Simultaniously in the said para he further

stated that he is enclosing Copy of represent-—
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ation dated 4.5.84 as'Annexure 2 to the Writ
petition. Annexure 2 does not bear any date.
As there is mo representation available in
the record of Railway. Administration the

same is denied.

. 9. That in reply to another para 5 of the Writ
y Petition it is stated that the petitioner
after returning from Gorakhpur on 18.7.84
attended his duty on 19.7.84 and availed rest
;n 20.7.84. He reported sick on 21.7.84 under
A, D.M.O/NANPARA and remained in sick list upto
11.9.84 and there-after he absgonded from duyty.

The statement contrary to it are denied.

It is further stated that the petitioner was
transferred to Tikunia vide Office order dated 23.7.84
(Annexure-A-1) to the Counter-affidavit) the Spare
Memo | No.E/283/BRK dated 3.10.84 was sent to him
through P.W.1/III P.D.R but the acknowledgement of
['KZv»*. the same was refused by the petitioner; Hence the gpare
x-l memo was pasted at his residence on 9.10.84 in bresence
: »X\a (" g of Railway.,staff. A Photo copy of the spare memo
6 QW? & ' dated 3.10.84 and refusal to acknowledge o the same
| are annexadé to thks Counter affidavit and are marked

as Annexure Mo A-4 § A-5.

10. That the Contents of paras 6 & 7 of the Writ

Petition are denied being false and without
v Kt (7‘:’3‘?).&.-‘( R v
any séisi- ‘

staree . The epprosite-party No.5

# :
never demanded any amount nor there was any

i | | , _
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 gquestion for the same in view of the orders

of transfer having been issued by Agsistant
Engineer, N.E.Railway Bahraich, a superior
authority than eppojfsite party No.5. The
petitioner was since absconding from duty from
312.9.84, there was no question of allowing him
| duty. There is no representation dated 25.9.84
(AnnexureA-3¥ to the Writ Petition) on the reconﬁ
. of the Railway. Administration hence the same

is not admitted. Statement contrary to it are

denied.

il. That in reply to para 8 of theVWrit Petition

oN-
| it is stated that the petition-was himself abs-
‘ i LS’F"HV‘M g
conding from his duty £¥em 12.9.84 he did not

submit any leave application or any medical

certificate so far. The petitioner, is under gyder
ll_dﬁ transfer to Tikunia under P.W.3/Spl/TQN unéer
vida ord%; dated 23.7.84 as conteined in AnnexureA-1
o

- to, countex ~affidavit and even after issue of
the spare memo to the petition;;?ie has not
j reported for duty at his transfer place viz.
| Tikunia . The question of allowing him duty
at his earlier place of duty i.e. Bishesh-
}~: | warganj does not arise. The salary of petitioner
! has been paid upto/15.9.84&:further pay will be

PZ*nmwﬂ«ajf*Tquﬁw%
Exap—at—teour on his resumption of duty.

g2, That in reply to para 9 of Writ Petition the
| receipt of notice dated 9.12.84 is admitted |
as the notice\contained false and in correct
| allegation without any substance, ﬁhe same was

 filed . There was no question of allowing duty

2 to the petitioge Bi i Wi
A r at Bisheshwarganj waen the
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6=
petitioner Wwas been transferred to Tikunie
ander the order of Assistant Engineer/Bahraich
Contained in Annexurgtl to this Counter Affidavi
-
gggg;lgﬁhe_in reply t3 para 10 of the Writ Petition
it is stated Phat the petitioner has been
transferred to Tikunia in the same grade and
capacity under PW1/Spl/Tikunia. He has to
joine€ his duties at Tikunia instead of at
pisheshwarganj. The petitioner was aware of
the transfei Qrder and the facts as to where he

was to joinffﬁe question of giving any reply
& :

to the notice dees not arise.

~ 14. That in reply to para 11 of the Writ Petition,

it is stated that there is no restraint f{gm

| | the siﬁge of Railway. Administration in alowing
petitioner his duty if he joins at his trans-
fered station. The petitioner himself hag not
7%ined his duties as yet at this station viz.
Tikunia where he has been transferred under
Mg X | orders dated 23.7.84(Ammexure A-1 to the

L ?fﬁfi Counter affidavit). There is no cause Hr the
petitioner to invoke the jurisdiction of this

Hon'ble Court. The allegation of demand of

money is false and baseless.

17. That the contents of pare 12 of the writ

Petition are not disputed.

14. That the contents of para 13 of the Wfit
‘ Petition are denied . It is stated that

the petitioner has not bedmg ousted from
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'service and application of rules of_B.A.R. 1968

does not arise.

It is further stated that the petitioner
refused to acknowledge his transfer order for tikunia
and ap@roached the DMO/GD for cancellation of his
transfer. The Railway. Doctor recommended to Assis-
tant Engineer/Bahraich that the petitioner may not be
transfered . This proves that the petitioner has
knowledge of his transfer and is wilfully awoiding to
carry out his transfer and join his duties as Mate,

J/ il f
under PW1/Spl/TQN.BX The Phet®o Copy of petitioner's
applicétion and DMO/GD'S letter dated 15.10.84 to v
the Assistant Engineer/Bahraich are annexed to thé;
Counter-affidavit and are marked as Annexure-A-=6

and. A=T.

s & J5 That the avermentsmade in para 14 of the
Writ Petition are not admitted. It is stated that
the petitioner has not reported for duty so far at
Tikunia . The Assistant Engineer/Bahraich in reply

v
to BMO/GD letter dated 15.10.84 infomed the DMO/GD,

L

“Js direct te the petitioner to attend the Office of

/

AEN/BRK so that the matter of transfer of the petiton-

er may be sympathically considered. The petitioner
has not so far attended/the.Office of Assistant
Engineer/Bahraich. A‘é%o%o Copy of the AEN/BRK
letter dated 25.10.84 is annexed to this Counter

Affidavit and is marked as Annexure No A-8.

18. That in reply to para 15 of the Writ petition
it is stated that the petitioner has not stated

...80.

e e B e T TR S e T A R
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correct facts before igs Honble Court. The

petitioner has not been retrenched from service
and therefore the question of application of
Industrial Dispute Act does not arise

reitjerated that the petitioner has

o

.

transferred from Bisheshwangenj to Tikunia on

6]

the administrative ground with all benefit of
his pay & allowances. Statement contrarv to

it are denied,

That the contents of pare 16 of the Writ
/
petitiong are denied., It is stgted that the
&)
petitioner having joined duty,Bisheshwarganj
on 18.7.84 after completing his 15 days train-
ing at Gorakhpur, reported sick from 21.7.84
'*ﬁbhﬁji“'
uner A,D.M.0./3¥P and remained in sick leave
upto 11.9.84 ., He was declared fit by A.D.M.O/
NP from 12.9.84 for resuming his duty but he
is| absconding since 12.9.84 i.e. he did not
ter 12.9.84 at Bisheshwarganj-fn
receipt of medical fit certificate of the
petitioner alongwith Muster Sheet on 1.10.84
the petitioner was spared to carry out his
transfer order contained in Annexure A-1 to
v
this Counter affidavit, “the petitioner refused
to accept the spare memo and as such the same
was pasted at his residence inthe presence

£ 43

of+the same-was pasted at-his residence-in

vihe presence 0f the witnesses. The petitioner

is on unauthorised absence from 12.9.84

That the averments made in para 17 of the
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Writ Petition, are emphatically denied. The
 petitioner is put to strict proof of his alleg-
| ations,Sri Ayodhya $ingh, Gang man went on
| casual leave for 4 days and there after rer‘riined
- on unauthorised absence without any intimation
to Railway. Administration. He met with Assistant
' Engineer/Bahraich who on hearing him and being

satisfied, allowed him to join duty.

21. | That thel contents of para 18 of the Writ
daad |
| petition,with the grounds there under are not
| admitted. The grounds taken by the petitioner

are not tenable in law.

} 22, | That the petitioner in accordance with the

’

. orders of transfer contained in Annexure-4-1
| to this Counter Affidavit . has o{join his
‘ Vg}dl
duties at Tikunia under PW&#;’TQN for which
\ spare memo sparing the petitioner from Bishesh-

warganj leas already been issued and on the

| refusal of the petitioner to ackmowledge the

- same, was pasted at his residence at Bisheshwar
Ganj in presence of the Witnesses. The Hon'ble
| Court may gracicusly/pe pleased to direct the

petitioner to joine® his duty at Tikunia.

} That the petitioner is not entitled to the

l direction prayed¢ from this Hon'ble Court and the

‘ Writ petition is liable to be dismissed.
|
Luck+ow Dated: DEPONE NT .

%
,1985.

L'KS{)‘% v
|
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\ {tVERIFICATION :-

- e S G R GES D s e mems e oo

I, the depenent aforesaid, do hersby verify that the 1

contents of pseras 1 and 2 of this affidavit are true to
my personal Fnowleﬂge and contents of para 3 to 2 are
based on records and believed to be true by me an~ those
contents of hara 23 of the counter afficavit zre based

aﬂvﬁce. No part of it is fzlse anc nothing

[

on lega

material has}been concealed in it. So helpme God.
9?/

v

Lucknow Date& : DEPONENT
v
<August 1985,
o ‘

I identify the deponent who has signed before me.
He an !?{bﬁ—?’ww\f ke <Lz 7

| CJQW& A

Advocate,

Solemnly affirmed before m onj§0~Q‘85/

- AN
at ’%‘217-A<M./PPQ. by the deponent Sohan Lal who

has identified by Sri Umesh Chandra, Advocate, High Court,

Lucknow BencA, Lucknow.

I heve [satisfied myself by examining the deponent
that he undeqstands the contents of this a2ffi“avit which

have been reap out and explained by me,

- o e -

Migieans dsrond

High Con now Bencl
“ >
S
o J 8'7/13(?4....
ORa . ':;O a( y % .00 sad
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A
Lucknow Rencn,Luckrnow,

ion No. of 1985

Ganga [Ram 7S petitioner.

Jersus.

Union lof Inaia and others. Oppe.Parties.

o v
7
AN EXURE No= A-ded

L—;....-.—-......-_._..—-._

T -~A 1T Ay
NORLH 1 ATLWAY .,
WY Do L AT LIRS

1 £ T ToTRS IINTON RTLE Ty
04ICE OF IMPOSILION PENALILIES UNION HULLG 11 OF

De A ° Re 19 08 14'_{;;_; EP 4+ o D1 Q’ll oo AXL«/ REMO J H—l/ s 9 ni [.L hl,/
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